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 Both sides are present. 

2. Ld. Counsel for the Appellant submits that Miscellaneous Application is 

filed to withdraw the appeal, as has been filed before the wrong forum, so as 

to enable them to file the same before the Revisional Authority. He also 

pleads to record that the period for which the appeal is being prosecuted 

before this forum may be exempted from the period while computing delay 



2 

 
                                                                                          C/MISC/86100/2024 IN C/87000/2023  

 

 

 

in filing appeal before the appropriate forum.  Such a pleading before this 

forum will not have any legal repercussion since delay is required to be 

condoned by the Revisional Authority before whom appeal is  intended  to be 

filed, before whom he can take reference of the relied upon judgment of 

2015  passed in the case of  M.P. Steel Vs. Union of India, in which there 

was a direction to the  Tribunals to take the spirit of the Indian Limitation 

Act including Section 14 for the purpose of computation and condonation of 

delay.  

3. Since appeal is sought to be withdrawn from this forum by the 

appellant, the same is dismissed as withdrawn.  

  

 

 

 

(Dr. SUVENDU KUMAR PATI) 
MEMBER ( JUDICIAL ) 
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